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bez irc my ceply to this first query that
in respect of SAIL the replies are
swaited trom the Administrative
Winistry to tell us whether it ia in
privite or public sector; the reasons
for delsy in implementation of the
Yicences gn ¢the stage at which the
implemtatm has reached.

Secondly, as far as the three State
industrial public sector units are con-
cerned we heve asked the State Gov-
ernment whether they are monitoring
the problems faceq by them, They
have not so far intormed us about the

SHRI NIREN GHOSH: In view of
the fact that many a time comp-
laints have been received that discri-
mination is practised in the matter of
granting industrial licences would it
not be better to give the power of
granting licences to the State Govern-
ment so as to do away with this dis.
crimination practice once for all?
For example I know Philips India
were not allowed to expand in Cal-
cutta, They were told to go to Poona,

SHRI CHARANJIT CHANANA:
There is no bias in the process of
granting of licences. So, it is not
posgible to agree . to, the guggesion
made by the hon. Member.
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#314, PROF, NARAIN CHAND
PARASHAR:
SHRI RAM VILAS PASWAN:

Will the Minister of DEFENCE be
pleased tp gtate:

{a) whether representations have
baeh received by Government in res-
pect of the removal of 'disparity in
the pension benefits to the retiring
military personnel who retired after
1878 vis a vis concessiong to retiring-
personnel given in 1977 and 1979,

{b) i¢ 90, the action taken by Gov-
ernment on the repregentation; and

(e) if not, the reagons therefor and
the likely date by which the decision
would he taken?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir,

(b) and (c). The pensions of retir-
ing government servants are regulat.
ed in terms of the policy in force at
the time of retirememt. However,
pensioners who retired before 30th
Sepember 1977 will get benefits in
the shape of temporary increase, ad
hoc increase, ag hoc relief and perio-
dic relief, 'Therefore, the disparity
between them and those who retire
subsequently has been reduced,

PROF. NARAIN CHAND PARA-~
SHAR: Sir, the shape of the origi-
nal questton filed by me has been
changed & little bit, I find Govern-
ment has given benefits in the shape
of temporaty increase, ad hoc increase,
ad hoc relief and periodic relief, To
that extent the disperity has been
reduced but it has not been removed.
Since the military personnel have
specific conditions of service and they:
cannot be clubbed with other Govern-
ment employees, may I know. from, the
hon., Minister whether Government
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will do abmé'thrz’;‘“ fe in the nature
of removing di y and * thus re.
examine the entire question?

SHRMSHIVRAJ V.- -PATIL: We
are very sympathHe¥i&< towardg this
- issue and all the time we have taken
steps lg.,pee that our iﬁwam get re-
lies and assistance . he ,Govern-
ment, It is true that there is “some
disparity atedswe have already iaken
steps to reduce the disparity. Ofr
. endeavour would certainly be:to see

that this gapd of<disparity ds seduced
- progregsively:: A .

- et L. . w o wa almR

PROF.. NARAIN CI@ND.,PARA.
SHAR: May I know from the hon.
Minister how sean hesawikl take-. these
steps go that $he sefired Jawans would
be happy to know the good news?

Mg,“_?m;i{xiift?
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SHR! R. K. MHALGI: In the pre-
sent. budget, the Defence expenditure
400 crores.
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Spirit Seandal
+.

. %315, SHRI K. LAKKAPPA:
SHRI S. M. KRISHNA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) wheher it is a fact that Kérala
ang Tamil Nadu Governments have
ordered judicial enquiries separately
into the gpirit scandal;

(b) if so, the details thereof; and

(c) whether it is proposed to make
enquiries at the Central level and if
s0, how?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
{a) and (b). The Government of
Tamil Nadu have ordered a judicial
inquiny into the matter. The Gov-
ernment of Kerala have also decided
to hold a judicial inquiry,

(¢) “The matter ig under considera-

tion of the Government.

SHRI K, LAKKAPPA: Thig is one
of the biggest spirit scliridnly in living
memory. What has been reported is
only = the -itip.-gf. the iceberg, Two
States gre involvad in this scandal,
one, Kerala run by the Marxist Gov-
ernment and the other, Tamil Nadu
run by AIDMK, The Marxist. Gov--
ernment iz at the receiving end, and
the Tamil Nadu -Government .i5 at
the ‘gending end, - Transporters” are
involved, and all the fransactions are
iltegal.. Even the Excise Minister and
the ‘entire Marxist Government is
involveqd in this gcandsl. ... (Interrup-
tions). It is only "‘the tip of the
iceberg. ... (Interruptions), It is a
fifty-crores rupees scandal.... (Inter~
ruptions). - A

MR, SPEAKER: Please put your
question,

AN HON. MEMBER: On a point of
order. ’ . -

MR:. SPEAKER: Np point of order
in Question Hour,;

The Mijnister has already said that
the judicial enquiry is going to be
there, What more do you want?

SHRI K. LAKKAPPA: Two States
are involved in this. Even the
appointment of. the judge, Kailasam,
has been resented, because they have
appointed him only in order to wash
off that scandal. ...

MR. SPEAKER: You are not put-
ting the question.

SHRI K. LAKKAPPA: . The Kera-
la Government has not come forward
even today to appoint an enquiry
commission, Therefore, I am asking .
the hon. Minister....(Interruptions).

MR. SPEAKER: Mr. Kurien, please
sit down, '

SHRI K, LAKKAFPPA: In view of
the dispute between the two States
and the scandal being manipulated
by the .appointmenf of an eye-wash
enquiry; 1 am asking: -for a central
probe... ... (Interruptions).





